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IN THE CENTRAL ADtCNI STRATI yE TRIBUNAL 
CJTTAC1 BENCH; QJTTAQ. 

ORGII APPICATION NO. 208 OF 2000 9  
tfff the 5ti5ecéi5j2OOQ. 

Mahesla] Badak. 	 000 	 App1int, 

vrs. 

u*i.a .f India & Others. 	.... 	 Re&pOndets. 

Whether it be referred to the repsrters or net? 

whether it be circulated te alltke Bches .f the Ctr.l 

jjnini strative TribuJial or not? 	N C) 

\ ' 
(D. V. RS.G.DATTArRECUW) 	 C SO4AH SQM ) 

MENBER (JUDICIAL) 	 ViCERPw 



4 	CTRAL ADMNISTRATIVE TRIBUNAL 
OJTTAcK B )CHsCJTTA. 

ORIGINAL APPLICATION NO 208 or 2000, 
cE1ç t1iIi 	5IiTdiy 4fr)eä6gibE2000. 

CO1AM: 

THE F)NJRABLE MR. SOt4JATH SOM, VICE-CHAIRIWq 

THE HONJP.AL3LE MR. D. V R.S. G.DATTATREYUI,U,MEMBER(JUDL,). 

.. 

Maheslal Badak, 
Aged abut 	years, 
S/e.DeITU 8idak, 
Resident of Vii ge;Baadega,pO3andega, 
PS ;Tlasara,Dist. sundrgarh. 
w.rkieg as ED13PM of Ba*daga Branch Pest Office, 
Di*tssufldecgarh. 

: Apptjcant, 

BY legal practi tiener S M/$. a • M.Patnaik. B.C. Swats, S. R. thanty, 
Advocates. 

- Versus -. 

Usien of India represented by 
Chief peetmaster Geaeral.Orissa 
ci rCle,BhUbane8war,ri.t:1(hi1rda. 

Sealer Superintendent .f p.st Offices, 
sundergarh Divisi.n,Susdergarh. 

* Respend eats. 

tioner MJefla, By 11 	 r. s.3.
4diti.na1 standing C.unsel(Ceatral). 



ORDER 

in this Original Applicatien0  under sectien 19 

of the Nlminiztratiye Trixu*als Act11985, the applicant has prayed 

for quashiag the superannuation •Lder dated 15.5. 2000 (Annexur.4) 

retiring him from the post of Sxtra Departmgta1 Branch Pest 

Master0  Bmndaga Branch Pest Office taking his date of birth as 

0 35..$49350 •  His grievance is that his actial date of birth is 

6 0502.1937' and he is entitled to continue in service tili. 

4.22002. Respondents have filed counter opposing the prayer 

of the applicant and the applicant has also filed rejoinder. 

For the purpose of considering this Original 

Application, it is not necessary to go into too many facts of 

this case. 

The admitted position is that the applicant joined 

as zKtra Departmental Branch Post Master, Bandaga Branch poet 

Office on 3.u.5'1963.He has stated that on 14-2-1935, he was 

addressed by Sub Divisional InspectSr,Sunderga:h(worth) is his 

letter at Anneure-2 to intimate his date of birth and date of 

Joining the service and he accordingly intimated his date of 

birth as 0 5.2.3.937' and his date of joining as 3"5.1963.He has 

, stated that according to the School Leaving Certificate issued 

by the ieadmaster on 7,6.1948 (Mnexaree.5) his date of birth 

is 5.2.1937. He  has also stated that in the Insiectio* report of 

his offic, his date of oirth has been menUn& as 5.2.1937 mad 

that is why he claims that 5.2.1937 should be taken as his date 

of oirth and the °rder of retirement at Anflexu r-1 should be 

quashed. 
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4. 	 Respondents al•ngwith their counter have 

enclosed the descriptive particulars filled up •n 6-5-1963 at 

the time of appointment Of the appbicant. this descriptive 

particulars is at AnnexUret/4 in which the date of birth of 

the applicant has been menti.ned as 1561935,,Applicant has 

signed this descriptive particulars and his thumb impressions 

have also been taken on this documents. Respondents have 

further stated that the applicant had never challenged his date 

f oi th indicated in the d esc ri pti ye particulars and it is only 

at the fag end of his service career,he has come up with the 

prayers to the Department to cbange his date of birth from 

15.6.1935 to 5-2-1937. 

We have heard Mr.B.M.Patfl..tk, learned counsel for 

the applicant and Mr.S.a,Jena, learned t4diti•na]. standing 

Counsel appearing for the Respondents and have also perused 

the reCOr1s. 

It is submitted by learned counsel for the 

petitioner and this is also averred in the rejoinder filed 

by the applicant that the descriptive particulars at jinexure/4 

have not been signed by him. It is stated that the thumb 

impressions at Annexure-R/4 have not been given by the applicant, 

Aloflgwith the rejoider.the applicant has also gives his 

signature and thumb impressions and states that this signatirre 

and thumb impressions are different from the signatures and 

thumb impressions in the descriptive particulars at AnncureR/4. 

in view of this and in vii of the School Ieaving certificate 

in which his date of birth has been shown as 5.2,1937,a.pliCaflt 

has reiterated his prayer in his rejoinder. 
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7. 	 The Tribunal is not competent to verify the Thumb 

impressions at Annexure-'4 as also in the enclosure to the 

rejoinder given by the applicant and determine if these Thumb 

impressions bel•ng to the some pers.n.It is for the applicant 

to pr.ve  that the Thumb impressions at Annexure.il4 are not 

his in supç.rt of his c.ntenti•n that his date of birth is 

5-2.1937. Applicant relied on the School Leaving Certificate 

which is at Annexure..5 .f the Original Applicati.n.Resj*ndents 

have pointed out that this Transfer Certificate was sent to 

the concerned Headmaster .f the Bandega Primary School and he 

reç*rted in his letter dated 12-6.2119 at Annexure-R/5 that the said 

certificate is a forged one, He  has also mentioned that there 

is no proof that this Sch.ol ieaving certificate has oeen issued 

from that particular School. He has stated that for all School 

Laviflg Certificates issued by the school a counter foil 

is maintained but in the instant case the certificate does 

not have any serial number and Counter foil is not there,}je has 

also stated that in the transfer certificate it has been mentioned 

that one of the subjects available in the School is Wglish but 

at that time 3iglish was not being taught in that particular 

School ani basing on this and various other considerations 

it has been rnentió*?ed by the Headmaster that the Transfer 

Certificate is completely forged.M the applicant has relied 

on the transfer certificate to make his claim of date of 

birth as 5-2-1937 and as the aesondents after enquiry found 

that the transfer certificate is forged and not a genuine one, 

it is held that the applicant has failed to prove that his 

date of birth is 5_2.1937.Applicatiofl,iS therefore, held 
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to be withiut any merit and the same is rej4cted.N* csst 

fv 

(D. V. R. S. G.DATTATLE1JW) 
MEMI3 (JUDICIAL) 

13 
	 KNM/CM. 


